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[Mr. President]

‘(3) Unless he has his own residence in the principal seat of Government of his State the
Rajpramukh shall be entitled to the use of an official residence without payment of rent and
there shall be paid to the Rajparamukh such allowances as the President may, by general or
special order, determine.”

The amendment was adopted.

Mr. President : We now come to the amendment No. 287 moved by Mr Guruv
Reddy.

Shri H. R. Guruv Reddy : I do not want to press it, Sir. The amendment was by
leave of the Assembly, withdrawn.

Mr. President : We now come to No. 292.

Kaka Bhagwant Roy (Patiala & Fast Punjab States Union) : I would like to withdraw
that amendment of mine, Sir.

The amendment was, by leave of the Assembly, withdrawn.
Mr. President : The question is:

“That in amendment No. 217 of List VII (second Week), in paragraph (a) of item (10) of the proposed
article 211A, for the words ‘the President by general or special order’, the words ‘Parliament by law’ be
substituted.”

The amendment was negatived.

Mr. President : In regard to amendment No. 278 there is an amendment No. 293)
moved by Professor Saksena. I shall first put that to vote.

The question is:

“That in amendment No. 278 of List X (Second Week), in clause (1) of the proposed article 197, for the
words ‘President after Consultation with the Rajpramukh the words Parliament by law be substituted.”

The amendment was negatived.
Mr. President : No. 278 has been accepted by Mr. Munshi.

The question is:

“That in amendment No. 217 of List VII (Second Week), in item (13) of the proposed article 211 A, for
article 197, the following be substituted:—

197. (1) there shall be paid to the judges of each High Court such salaries as may be determined by the

“Salarics,” ctc., of judges. President after consultation with the rajpramukh:

(2) Every judge shall be entitled to such allowances and to such rights in respect of leave of absence
and pension as may from time to time be determined by or under law made by Parliament and,
until so determined, to such allowances and rights as may be determined by the President in
consultation with the Rajpramukh :

Provided that neither the allowances of a judge nor his rights in respect of leave of absence or

LY

pension shall be varied to his disadvantage after his appointment’.
The amendment was adopted.
Mr. President : The question is :

“That in amendment No. 220 of List VII (Second Week), in clause (1) of the proposed new article 235A,
for the Words ‘until Parliament by law otherwise provides’, the the words “until the President by order
otherwise provides’ be substituted.”

The amendment was negatived.



